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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. No. 211/2024 

IN THE MATTER OF: 

Sanjay Agarwal ...Applicant 

Versus 

State of Uttarakhand & Ors. ...Respondents 

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 

Most Respectfully Showeth: 

I, Kalyani (Female), aged about 

48 years, D/o Shri Devraj 

Singh, presently posted as 

Additional Secretary, 

Department of Environment 

Conservation and  Climate 

Change, Government of 

Uttarakhand, Dehradun 

SN 
(Deponent) 

1, the above name deponent, do hereby solemnly affirm and stated as 

hereunder: 

jid 
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I. That the deponent is presently posted as Additional Secretary, 

Environment Protection and Climate Change, State of Uttarakhand i.e. 

Respondent No. 1 in the present matter as such she is fully conversant 

with the facts of the case and competent to swear the present Affidavit. 

2. That the present Additional Affidavit is being filed pursuant to the 

Hon’ble Tribunal’s order dated 28.01.2026 to file additional documents 

regarding the encroachments of the are which is the subject matter of 

the present proceedings. 

3. As has already been stated in the Joint Committee’s Inspection Report 

already filed before this Hon’ble Tribunal, proceedings related to 

f— -~ encroachment of land are pending against the four individuals namely 

NN 
Mr. Dilwar Singh alias Deepak Kandari (Case No. 14/2024-25), Atul 

19 VIRENBER SINGH C 
( . Mg?:‘:‘f’;;fii” S’Mehra(s/o Sukhrampal Singh) (Case No. 15/2024-25), Kapil Gupta (s/o 

Reg.No. 025 
(Do\:')i"1“"“MW“Q X Sachidanand Gupta) (Case No. 16/2024-25) and Lalit Mohan Mishra 

NZ oF B . 
Q_f—/// (s/o Kamlanarayan Singh) (Case No. 17/2024-25) under the provisions 

of Public Premises (Eviction of Unauthorized Occupants) Act 1972. 

4. However, such reports only mentioned the measured area of 

encroachment and did not providing any details as to what kind of land 

has been encroached upon by the alleged encroachers. Moreover, the 

Respondent No. 3, by way of their Reply Affidavit (Para 4 of 

‘ 

A 
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Respondent No. 3’s affidavit) and observations made by Respondent 

No. 12 in its compliance Report (Para 5 of the Report), only clarified 

that the encroaching structures lie outside the 100- year flood plain and 

therefore, does not fall under the jurisdiction of Respondent No. 3. 

5. Therefore, the complete details of the encroached area were essential to 

rule out the possibility of any other kind of encroachment which might 

led to the violations of environmental laws. In this regard, the 

Respondent has gathered information from the concerned departments 

to provide the factual details of the complaints that are pending against 

the aforesaid encroachers under the provisions of Public Premises 

(Eviction of Unauthorized Occupants) Act 1972. 

6. That Ld. SDM, Narandranagar, vide its letter dated 26.02.2026 bearing 

_number 75/Reader/Assistant Manager/2026 has stated that the 
o 

mmlm‘w)(’concemed land falls within the boundary of municipal council of 

Reg.No.-32254/2025 / #* 
Exo Dt. & 

> Q_F// aforementioned cases wherein the location of the encroached building 

»\
 

has been noted as follows: 

S. Case Number Boundaries of the subject land 

1. | CaseNo. 14/2024-25 | East: Drain 

West: Adhiyasi’s Building 

North : Atul Mehra’s Building 

A 
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South: Measured Land 

2. | CaseNo. 15/2024-25 | East: Drain 

West: Adhiyasi’s Building 

North : Atul Mchra’s Building 

South: Measured Land. 

3. | CaseNo. 16/2024-25 | East: Drain 

West: Adhiyasi’s Building 

North : Abhinav Goyal’s Building 

South: Lalit Mohan Mishra’s 

buildings. 

4. CaseNo. 17/2024-25 | East: Drain 
West: Adhiyasi’s Building 

North : Atul Mehra’s Building 

South: Measured Land. 

A& B, 
» & . . 

A (@opy of letter dated 24.02.2026 bearing number 75/Reader/ Assistant 

=) 
C Manager/2026 is annexed as Annexure Al. 

the drain located on the East side of the encroached building, the 

encroached building is only surrounded by either municipal area, or 

constructed buildings and therefore, there is no question of 

encroachment on any forest land or any other natural body. 

8. That further, Respondent No. 1 has received a letter dated 13.03.2026 

bearing number 3222/29-3(3) from the Divisional Forest Officer, 

s 
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10. 

VIRENDER SINGH 
Advocate 

v Dan (Utaraknand) 
Reg.No.-32264/2025 

Narendranagar Forest Division, Muni-Ki-Reti, Tehri Garhwal that the 

Deccan Valley Tapovan i.c. the building which is the subject matter of 

the present matter falls under Nagar Panchayat which is outside the 

reserved forest area. Hence, there is no alleged encroachment in the 

forest area. Copy of the letter dated 13.03.2026 bearing number 

3222/29-3(3) from the Divisional Forest Officer, Narendranagar Forest 

Division, Muni-Ki-Reti, Tehri Garhwal is annexed as Annexure A2. 

That the contents of the Affidavit have been prepared under the 

instructions of the deponent and the same are true and correct and 

nothing material and has been concealed therefrom. 

That the deponent undertakes to comply with any further directions that 

this Hon’ble Tribunal may pass in the present matter. 

o il 
DEPONENT 
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VERIFICATION 

Verified at Dehradun, Uttarakhand on 19 day of March 2026 that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and belief, no part of it is false and nothing material has been 

concealed therefrom. 

W 
W 

) . DEPONENT 

"ménnfled by 
e\ 

—— - 
Hitesh Chhetn 

Computex opretor 

fi'e'SIJ—’J—fi 
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